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Judgement

1. Heard Mr. G. Teles, learned counsel appearing for the petitioner and Mr. P.
Faldessai, learned Addl. Government Advocate appearing for the respondent no.1.

2. Rule. Heard forthwith with the consent of the learned counsel.

3. Mr. P. Faldessai, learned Addl. Government Advocate waives service on behalf
of the respondent no.1.

4. Considering the nature of the grievance raised in the above petition, the notice
to the respondent nos. 2 and 3 stands dispensed with.

5. This petition seeks a direction to the learned Additional Sessions Judge to
dispose of expeditiously Criminal Appeal No.76/2015 challenging the order
passed by the learned Magistrate under the Protection of Women from Domestic
Violence Act, 2005. It is pointed out by the petitioner that in terms of the
provisions of the said Act, the proceedings under the said Act have to be
concluded within 60 days. It is further pointed out that the appeal is pending for
the last 18 months.

6. In the peculiar facts and circumstances of the case, the learned Additional
Sessions Judge is accordingly directed to dispose of Criminal Appeal No.76/2015

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/mrs-sumati-s-bhandari-appellant-… Page 1 of 2



as expeditiously as possible preferably within 60 days from the date of the
receipt of this order. All contentions of the parties on merits are left open. Rule
stands disposed off. The petition stands disposed off accordingly.
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